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GRIGINAL APPLICATION NG.J22) uF 1998,
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(1) Union of India ghrough
General Managal
N b Rajluay, Gorakhpule

(2} Jivisional Raileay Manager
N £ Railway, Lucknou

(3) ssnior Jivisional Pperscnnel,0fficer
N & Railway, LucknoW.

. Applicants.

( ¢/ Shri talji 3inha )

Versus
(1) fam Chendra Gupta
‘ hreueoh =hri Ram Narssh Auas thi

SeereLATY, p,TsU.C, (UePe Branch)
119415, Japsharpuswe, Kanpu®

(2) prescribed Authority
Under Fayment of wages Aot
Kanput
s heﬁpongents.
gRJER

" 5hpi talji 2inbha, counsel for the applicants,

e
£

g-an adjournment doday.

He | has filﬁd Misc pr}icatioh No.1791/98 {n which

a prayer has hsen mate that application may be dismicced with

permissicn to the applicants to file appeal before Lear ned

vy
’ Jistrict Judge.

Brave »

M A No,1657 a3
.1657/98 has alsp peen Filea with the Sa&r
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the cass relates to the crder passed hy

the Prascrib?d'ﬂuthcrity for S%yment of Wages Act, 1936

for payment oF‘Hs.QZ,iﬁasaaltouardsvarrsars of wages, angther
!: Rs,42,169,68 as compensation and Rs.i00/~ 33 cost of the
application ip Payment ¢f Wagas Act suit Mo.d499/09.
XWEL 18 now settled lau tﬁdt cages under payment
< of wages HAgt dll not €all within the perview of Cantral

Administrative Tribunal, Therefore, this case is dismissed

For want of juzisdiction an our part,

The applicangs may file "appeal hefors the

Propér forum if so advised,
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